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(PUBLISHED IN PART II, SECTION 3, SUB-SECTION (1)
OF THE GAZETTE OF INDIA)

GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND AVIATION
DEPARTMENT OF TRANSPORT,
SHIPPING AND TOURISM
(TRANSPORT WING)
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MERCHANT SHIPPING

(NOTIFICATION)

New Delhi, Dated 27th July, 1966.

G.S.R.1206 In exercise of the powers conferred by Section 3 of the Seamen's Provident
Fund Act, 1966 (4 of 1966), the Central Government hereby frames the following Scheme
[to be called the Seamen's Provident Fund Scheme, namely: -
CHAPTER 1
PRELIMINARY

1. Short title, application and commencement :-

(1) This Scheme may be called the Seamen's Provident Fund Scheme, 1966.

(2) Unless otherwise expressly provided, this scheme shall apply to every seaman and to
the employer of such seaman.

(3) This Scheme shall be deemed to have come into force on the 1st July, 1964.

2. DEFINITIONS:-

In this Scheme, unless the context otherwise requires:
(a) ‘'Act'meansthe Seamen's Provident Fund Act, 1966 (4 0f 1966);

(b) 'Board' means the Board of Trustees of the Seamen's Provident Fund
Constituted under Section 5 of the Act;

(c) 'Children' means legitimate children and includes legally adopted children;

(d) 'Commissioner'’ means the Commissioner for Seamen's Provident Fund
appointed under sub-Section (i) of Section 7 of the Act;

(e) ‘family' means, the wife, children whether married or unmarried and
dependent parents of the member and the widow and children of a deceased
son ofthe member.
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PROVIDED that if a member proves that his wife has ceased, under the
personal law governing him or the customary law of the community to which the spouses
belong to be entitled to maintenance she shall no longer be deemed to be a part of the
member's family for the purpose of this Scheme, unless the member subsequently
intimates by express notice in writing to the Commissioner that she shall continue to be so
regarded;

() 'Financial year' means the year commencing on the first day of April.;

(8) 'Government Security' shall have the meaning assigned to it in the Public Debt
Act, 1944 (18 of 1944); 0

(h) 'Inspector'meansa personappointed as such under section 15 of the Act;

(1) 'Medical authority' means the medical officer appointed by the Central
Government for the purposes of sub-section (2) of section 98 of the Merchant
Shipping Act, 1958 (44 of 1 958);

(J) 'Seamen's Employment Office’' means the office set up under Section 12 of the
Merchant Shipping Act, 1958 (44 0f1958);

(k) 'Shipping Master' shall have the meaning assigned to it in clause (46) of
Section 3 of the Merchant Shipping Act, 1958 (44 of 1 958);

() '"Trustee' meansamember ofthe Board of Trustees: and

(m) all other words and expressions used and not defined in this Scheme but
defined in the Act shall have the meanings respectively assigned to them in the
Act.

CHAPTER II.

3.  Terms of Office of Chairman and Trustees of the Board:

Section(3) of Section 5 of the Act Shall hold office during.vﬂle.p!easiire_giof
Government”, >

(1) '"The Chairman ‘of the'Board anid every trustee of the Board referred to in Sub-

(2) Theterm of office of the trustees of the Board referred to in clauses (c)and (d) of the
sub-Section (3) of Section 5 of the Act shall be five years commencing from the date
on which their appointment is notified in the Official Gazette.

PROVIDED that any such trustee shall notwithstanding the expiry of |
the said period of five years, continue to hold office until the appointment of his successor
is notified in the Official Gazette;

(3) Any trustee referred to in sub-paragraph (2) appointed to fill a casual vacancy shall
hold office for the remainder of the term of office of the trustee in whose place he is
appointed.

(4) Anoutgoing trustee shall be el gible for re-appointment.
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4, Resignation:

(1) A trustee may resign his office by a letter addressed to the Chairman, who shall
forward the letter of resignation to the Central government within seven days from
the date of receipt of the resignation;

(2)  The office of the trustee, shall fall vacant from the date on which his resignation is
accepted in by the Central Government or on the expiry of thirty days from the date

of receipt of the letter of resignation by the Central Government, whichever is
earlier.

5. Cessation and restoration of Trusteeship:

[f a trustee fails to attend three consecutive meétings of the Board, without obtaining
leave of absence from the Chairman ofthe Board, he shall cease to be a trustee.

PROVIDED that the Government may restore him to trusteeship if it is
satisfied that there were reasonable grounds for his absence.

6. Disqualifications for Trusteeship:

(1) A personshall be disqualified for being appointed as, or for being a trustee;

(i) Ifheisdeclared tobe ofunsound mind by a competent court; or

(1) Ifheisanundischarged insolvent; or

(iii) If before or after the commencement of the Act he has been convicted of an
offence involving moral turpitude.
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PROVIDED that no such trustee shall be removed unless a reasonable
opportunity is given to him and the body whom he represents, or making any
representation against the proposed action.

8. Absence from India:

(1) Beforeanon-official trustee leaves India

(a) heshall intimate to the Chairman of the Board the dates of his departure from
and expected return to India or;

(b) if he intends to absent himself for a period longer than six months, he shall
tender his resignation.

4.
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(2) Ifany trustee leaves India for a period of Six months or more without intimation to
the Chairman of the Board he shall be deemed to have resj gned from the Board.

9. Office of the Board:

The Head Office of the Board shall be in Bombay or at such other place as the
Government may, by notification in the official Gazette specify. The Board may open
regional and other offices at such places, as it may deem fit.

10. Meetings:

(1)  The Board of Trustees shall subject to the provisions of paragraph 11, meet at such
place and time as may be notified by the Chairman.

(2) The Chairman, may, whenever he thinks fit, and shall within fifteen days of the
receipt of requisition in writing from not less than one-third of the trustees, call a
meeting thereof.

1. Notice of meeting and list of business: E
{

Notice of not less than 15 days from the date of posting, containing the date, time and i
placeof every ordinary meeting together with a list of business to be conducted at the |
meeting, shall be despatched by registered post or by special messenger to each
trustee, present in India;

PROVIDED that when the Chairman calls a meeting for considering
any matter which in his opinion is urgent, a notice giving such reasonable time as he
may consider necessary, shall be deemed sufficient.

12. Chairman to preside at meetings:

The Chairman of the Board shal] preside at every meeting of the Board, at which he
is present. Ifthe Chairman is absent atany time, the trustees present shall elect one
of them to preside over the meeting and the trustee so elected shall exercise, all the |
powers of the Chairman at the meeting.

13. Quorum:

(2) Ifatany meeting the number of trustees is less than the required quorum, the
‘Chairman shall adjourn the meeting to a date not later than seven days from the

present.
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15.
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16.

Disposal of business:

Every question considered at a meeting of the Board shall be decided by a majority
of the votes of the trustees present and voting. Inthe event of an equality of votes the
Chairman shall exercise a casting vote.

question shall be decided by the circulation of necessary papers to trustees present in
India and by securing their opinions in writing. Any such question shall be decided
in accordance with the opinion of the majority of trustees received within the time
limit allowed and if the opinions are equally divided, the opinion of the Chairman
shall prevail -

referred to trustees, for written opinion be considered at a meeting of the Board and
thereupon the Chairman may, and if the request is made by not less than three
trustees shall direct that it be so considered.

Minutes of Meetings.

The minutes of a meeting of the Board showing interalia the names of the trustees
present there at shall be circulated to all trustees present in India not later than one
month from the date of the meeting. The minutes shall thereafter be recorded in a
minute book as a permanent record.

PROVIDED that if another meeting is held within a period of one month and ten
days, the minutes shall be circulated so as to reach the trustees at least ten days
before such meeting.

The records of the minutes of each meeting shall be signed by the Chairman after
confirmation with such modifications if any, as may be considered necessary at the

nextmeeting.

Fees and Allowances :

(0

)

PROVIDED that the Chairman may, if he thinks fit, direct that any

PROVIDED further that any trustee may request that the question

The travelling allowance of an official trustee shall be governed by the rules
applicable to him for journeys performed on official duties and shall be paid
by the authority paying his salary. If, however, the journey is performed solely
ormainly in connection with the affairs of the Board, the whole expenditure on
the travelling allowance of the official trustee,which is initially borne by the
authority paying his salary, shall be recovered from the Board.

Every non-official trustee shall be paid travelling allowance for attending the
meetings of the Board at such rates as are admissible to Grade [ Officers of the
Government and daily allowance calculated at the maximum rates admissible
to Grade I Officers of the Government in the respective localities

PROVIDED that, where such trustee :-

0
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(1)  arrives at the place of the meeting in the afternoon of the day immed_iately
preceding the day of the meeting or leaves the place of the meeting in the
forenoon of the day immediately succeeding the day of the meeting, he shall be
entitled to one-half of the daily allowance for such days of arrival and
departure.

(i)  arrives at the place of the meeting in the forenoon of the day immediately
preceding the day of the meeting or leaves the place of the meeting in the
afternoon of the day immediately succeeding the day of the meeting he shall be
entitled to full daily allowance for such days of arrival and departure :

(iii) arrives atand departs from the place of the meeting on the same day, he shall be 3
entitled to full daily allowance for the day ofthe meeting. j

(3) Where such trustee being a member of the state Legislature attends a meetin gofthe &
Board, he shall be entitled. %

(1)  When the State Legislature is not in session, to such travelling and daily
allowances as are admissible to Grade I Officers of the State Government ; and k

(i) When the State Legislature is in session, to such travelling and daily r~
allowances, as are admissible to the members of that Legislature for attending
meetings of the Legislature.

(4) Where such trustee being a member of either House of Parliament attends a meetin g
of the Board, he shall be entitled to such travelling and daily allowances, as may be
admissible to him under the rules laid down by the Central Government on the
subject from time to time.

(5) Where such trustee is neither a member of the State Legislature nor of either House
of Parliament and he resides at the place where the meetin g of the Board is held and
he attends such meeting he shall be entitled only to the actual amount of conveyance
hire subject to amaximum of Rs. 1 0/- per day.

Lot %

EXPLANATIONII: Where the Jjourney is performed by road between places connected
by railway, road mileage shall be paid only if the trustee certifies that the journey
was undertaken by road to avoid loss of time which the journey by railway would
pave entailed and the distance travelling does not exceed 120 Km. in a single
journey.

kg

- -

B e o e oo e o e



7

N

7 )

CHAPTER I1I

POWERS OF COMMISSIONER AND OTHER STAFF OF BOARD OF TRUSTEES

17.

(1)

(2

)

(4)

18.

6h
@

19.

Provident Fund Commissioner:

The Commissioner shall not undertake any work unconnected with his office
without the previous sanction of the Government.

The Commissioner may at any time for reasons to be recorded in writin gand after he
is given an opportunity of being heard be removed by the Government.

The Commissioner shall receive such salary and allowance and shall be subject to
such conditions of service as may be specified in this behalf from time to time by the
Government.

The Commissioner while attending the meetings of a Board may take part in its
deliberations but shall not be entitled to vote.

Secretary to the Board :
‘The Government shallappointaSecretary to théBoard.

The Secretary to the Board shall, in consultation with the Chairman, convene
meetings of the Board, keep a record of its minutes and shall take the necessary steps
for carrying out the decisions of the Board. Commissioner is the Secretary to the
Board-vide Notification No.5-MT(2)66 dated 6.10.1966.

Information of appointment to the Board.

References relating to all appointments of officers of the Fund made by the
Government shall be placed before the next meeting of the Board of Trustees for
information. '

**%20.Staff :

(M

)

21.

(1

The Commissioner may employ such as the Board may consider necessary for the
efficient administration of the Scheme.

Subject to the provisions of this paragraph Regulations regarding the method of
recruitment, salary and allowance discipline and other conditions of service of
members of the staff shall be made by the Board with the approval of the
Govermnment.

Administrative and Financial Powers of the Commissioner :
The Commissioner may, without reference to the Board sanction expenditure on

contingencies, supplies and services and purchase of articles required for
administering the Fund subject to financial provision in the budget and subject to the

**Amended by Notification No.GSR.12 dt. 31.12.1999. 8
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limits upto which the Commissioner may be authorized to sanction expenditure on any
single item from time to time by the Board with the approval of the Government.

e
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(2) The Commissioner may also exercise such administrative and financial powers
other than those specified in sub-paragraph (1) above, as may be delegated to him
from time to time by the Board with the approval of the Government. 3

(3) The Commissioner may delegate from time to time the administrative and financial
powers delegated to him by the Board to any officer under his control and
superintendence to the extent considered suitable by him for the administration of
the Scheme with the prior approval of the Government. A statement of such
delegation shall be placed before the next meeting of the Board for information.

22. Delegation of power by the Board :

(1) ¥The Board may, with the prior approval ot ‘the ‘Government, by a resolution,
empower its Chairman to sanction expenditure, subject to such limits as may be
specified in the resolution, on contingencies, supplies and purchase of articles
required for administering the Fund subject to Financial provision in the budget,
where such expenditure is beyond the limits upto which the Commissioner is
authorized to sanction expenditure on any single item.

(2) TheBoard may also, by a resolution, empower its Chairman to appoint such officers
and employees other than those mentioned in sub-sections (1) and (2) of Section 7 of
the Act, ashe may consider necessary for the efficient administration ofthe Scheme.

(3) Allsanctions of expenditure made by the Chairman in pursuance of sub-paragraph ]
(1) shall be reported to the Board as soon as possible after the sanction of the
expenditure.

CHAPTER IV
MEMBERSHIP OF FUND

23. Membership :

(I) Every seaman employed on articles of agreement on or before the 1st day of July,
1964 is entitled and is required to become a member of the fund with effect from that
date.

(2) Every.searnan who is not amember, and engaged on or after the 1stday of July, 1964
on articles of agreement for employment on a ship is entitled and is required to
become a member with effect from the date of such engagement.

24. Retention of Membership:

A member of the Fund shall continue to be a member until he withdraws under
paragraph 59 the amount standing to his credit in the Fund.
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